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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

       Coram: 

1. Shri Ashok Basu, Chairman 
2. Shri G.S. Rajamani, Member 
3. Shri K.N. Sinha, Member 

 
Petition No. 129/2002 

 
In the matter of 
 Tariff for Special Energy Meters for the period from 1.9.2002 to 31.3.2004 
in WR. 
 
And in the matter of 
 Power Grid Corporation of India Ltd.   … Petitioner 
   Vs 

1. Madhya Pradesh State Electricity Board 
2. Maharashtra State Electricity Board 
3. Gujarat Electricity Board 
4. Electricity Dept., Panaji, Goa 
5. Electricity Department, Admn of Daman & Diu, Daman 
6. Electricity department, Admn of Dadra Nagar Haveli, Silvasa 
7. Chhattisgarh State Electricity Board  …. Respondents 
 

 
ORDER 

 
 The petitioner, PGCIL, had filed this petition for approval of tariff in respect 

of Special Energy Meters installed in Western Region, under commercial 

operation since 1.9.2002. IA No. 70/2000 was filed for approval of provisional tariff 

till final determination of tariff by the Commission. 

 

2. The petition along with IA was heard on 7.3.2003. By our order dated 

11.3.2003, we had directed that the question of mode of payment of cost of the 

Special Energy Meters be discussed at the next meeting of WREB and the 

Commission be apprised of the decision.  
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3. An affidavit has been filed on behalf of the petitioner, according to which 

the matter was discussed at TCC meeting whereat it was agreed by all the 

constituents to make one-time lump sum payment for Special Energy Meters 

installed in Western Region, for which PGCIL would raise the bills on the 

constituents. The decision arrived at TCC meeting has been noted by the Board in 

its 121st meeting held on 6.6.2003. It is stated in the affidavit filed by the petitioner 

that in view of the decision, it proposed to deal the matter with the constituents of 

Western Region. The petitioner has requested the Commission to pass necessary 

orders. 

 

4. In view of the above circumstances, the petition has become infructuous 

and stands disposed of in terms of the agreement arrived at in TCC/WREB 

meeting. The parties shall remain bound by the agreement.                                       

 

 Sd/-    Sd/-     Sd/- 
(K.N. SINHA)  (G.S. RAJAMANI)   (ASHOK BASU) 
   MEMBER         MEMBER        CHAIRMAN 
 
New Delhi dated the 31st July 2003 


